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MINISTRY OF AGRICULTURE
(Department of Agricubture and Co-operation)
NOTIFICATION

New Delhi, the 26th December, 2000

_ S.0. 1158(E).— Whereas in exercise of the powers conferred by sub-section (2) of
section 27 of the Insecticides Act, 1968 (46 of 1968), a notification was issued by the

Government of India in the Ministry of Agriculture (Department of Agriculture and
Co-operation) vide number $.0. 15(E) dated, the 1* January, 1996, banning the
manufacture and use of technical grade Benzene Hexachloride (BHC) with effect

from 31% March, 1997 .

And whereas, in the Writ Petition ('C ) No. 1094 of 1989 with ( C ) Nos. 2&3

0f 1937 in the matter of Dr. Ashok Versus Union of India, Hon’ble Supreme Coirt-
struckdownthesaidnotiﬁcationonthegromdthattherequalacunainther
Insecticides Act, 1968 owing to which once a substance is specified in the' Schedule -
as contemplated under section 3(e) (i) then, there is no power for cancelling the
registration certificate issued in respect of the same substance even if on a scientific
- study it appears that the substance in question is grossly detrimental to the .human

" And whereas, the Insecticides (Amendment) Act, 2000 (23 of 2000) has been |

enacted which, inter alia, has amended sub-section (1) of section 27 of the

- Insecticides Act, 1968 rectifying the said lacuna;

Now, therefore, in exercise of the powers conferred by sub-section (2) of

section 27 of the said Act and in supersession of the said notification, -except as
respects things done or omitted to be done before such supersession, the: Central o
Government, after consultation- with the Registration Committee, and on being
satisfied that the use of technical grade Benzene Hexachloride (BHC) is likely to
cause risk to human beings and animals, hereby makes the following order, namely:-

(1)

The manufacture, disfribution, transport and use of Benzene Hexachloride

(BHC) technical shall be banned completely from the date. of publication of this
notification in the Official Gazette.
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(2) - Thmshallbeabanonnew

registration or manufactuﬁng licenise for
production of Benzepe Hexachioride (BEi(¢ ) technical, |

o) ing licenses issued to various registrants of Benzene Hexachiorid
(BHC) technica] for setting up of manufacturing units sha) be cancelled in repect of
those firms or persons. '

loride (BHC) technical in
. gistrants who are yet to obtain thejr manu ing licenses shajj be
cancelled, - _

(5)  The State Gov

emment may take such steps in their respective jurisdiction as
they may deem fi for carrying out the orders contained in this notification.
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